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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

IN

O.A. No. 148/2025/EZ

Rakhini Mipi APPLICANT(S)

Versus

RESPONDENT(S)State of Arunachal Pradesh & Ors.

REPLY ON BEHALF OF THE RESPONDENT No. 7: CENTRAL

POLLUTION CONTROL BOARD (CPCВ)

1. That, the Hon'ble NGT vide order dated 22.08.2025 has sought

the reply of Central Pollution Control Board (hereinafter referred

to as 'CPCB') in the instant matter. Thereby, the reply is made in

this instant Original Application (hereinafter referred to as OA) in
succeeding paragraphs.

2

3.

That, the present Original Application is filed against the

unauthorized and illegal action of respondent no 10 NHPC Ltd

wherein respondent no 10 is disposing the Mucks directly into

Dibang River in connection with the ongoing project of 2880 MW

Dibang Multipurpose Project site in Roing, District Lower Dibang
Valley of Arunachal Pradesh, which is causing damage to forest

area and Restricting the river flow, leading to pollution of Dibang
river, making it unsuitable for human consumption and marine

lives, which is strict violation of Water (Prevention and Control Of
Pollution) Act 1974.

That, at the outset, the Answering Respondent deny all claims,

contentions, allegations and averments against Answering
Respondent CPCB in the above OA contrary to anything stated

or submitted in this reply. Nothing in the OA may be deemed to

have been accepted or admitted by the Answering Respondent
for want of a specific denial or on the ground of non-traverse,

save and except any averment which has been expressly
admitted hereinafter.
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4. That, CPCB is constituted under Section 3 of The Water

(Prevention and control) Act, 1974. It performs the functions

under The Water (Prevention and control) Act, 1974, The Air

(Prevention and control) Act, 1981 and The Environment

(Protection) Act, 1986.

Preliminary Submission:

5. In context of violation with regard to construction and demolition

activity and waste generated by these activities following
provisions are to be followed by the project proponents:

i. In context of requirement of Environmental Clearance

(hereinafter referred to as "EC"), it is submitted that, the Clause

2 of the Environmental Impact Assessment Notification, 2006

(hereinafter referred to as ElA Notification, 2006) provides for

the requirements of prior EC and as per the above mentioned

clause, the projects or activities which are falling under the
category 'A' of the Schedule of the EIA Notification, 2006; the

project proponent shall obtain the EC from the Ministry of

Environment, Forest and Climate Change (hereinafter referred

to as 'MoEF&CC') and the projects which are falling under the

'B' category of the Schedule of the EIA Notification, 2006; the

project proponent shall obtain EC from the State Environment

Impact Assessment Authority (hereinafter referred to as

'SEIAA') before commencement of any construction work, or

before start of land preparation, or before start of any expansion

and modernization, as stipulated therein.

In context of consent required to be obtained by the said

project, it is also humbly submitted that, State Pollution Control

Boards/Pollution Control Committees (hereinafter referred to as

SPCBs/PCCs) are the concerned authorities to grant Consent
(Consent to Establish/Consent to Operate) under the Water Act,

1974 and the Air Act, 1981 in their respective jurisdiction

State/Union Territory and to ensure the compliance

conditions of consent and prescribed environmental standards.

of

of

iii. In context of pollution due to construction activity and

construction & demolition waste management, it is submitted

that the Construction and Demolition Waste Management

Rules, 2016 (hereinafter referred to as "C&D WM Rules,

2016") have been notified in March, 2016 by the Central

Government.
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In the said Rules, the duties of the various Stakeholders are

prescribed for effective implementation of the Rules. The

relevant portion of the Rules with regard to management of C&D

waste is given below:

As per Rule 4 (1), "Every waste generator shall prima-facie

be responsible for collection, segregation of concrete, soil

and others and storage of construction and demolition

waste generated, as directed or notified by the concerned

local authority in consonance with these rules."

As per Rule 4 (2), "The generator shall ensure that other

waste (such as solid waste) does not get mixed with this

waste and is stored and disposed separately".

As per Rule 4 (3), "Waste generators who generate

more than 20 tons or more in one day or 300 tons per

project in a month shall segregate the waste into four

streams such as concrete, soil, steel, wood and plastics,

bricks and mortar and shall submit waste management plan

and get appropriate approvals from the local authority

before starting construction or demolition or remodeling

work and keep the concerned authorities informed

regarding the relevant activities from the planning stage to

the implementation stage and this should be on project to

project basis".

As per Rule 8 (1), "State Pollution Control Board

Pollution Control Committee shall monitor the

implementation of these rules by the concerned local

bodies and the competent authorities."

or

That, in pursuance to sub-rule 1(a) of Rule 10 of the

C&DWM Rules, 2016, the guideline titled

"Environmental Management of C & D Wastes" was

prepared by CPCB in March 2017, and the copy was

uploaded on the Website of CPCB, available at
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Annexure R7-I 

Table: Water Quality data of River Dibang, 2024 

S. 
No 

Name of 
Monitoring location 

Dissolved 
Oxygen (mg/L) pH BOD 

 

 
Compliance 

Status Designated Best Use 
Water Quality Criteria (Class B: 

Outdoor bathing) 

Min Max Min Max Min Max 

>5mg/L 6.5-8.5 <3mg/L 

3106 RIVER DIBANG AT 
ROING (U/S) 

7 8.8 7.25 8.3 1 3.9 Non- 
Complying 
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